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)st. 'e cmi .e" that on such fresh ore. .otion his origital 

1 rity in that grade should be restorn L 7 v had rejected this clai: 

It 	 on the ground that once he :,,as reverted to a levier graIl e and there- 
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a aii:.tla: is 	'a 	y l :h.ys. The applicant has 

filed 	p alicatie 	1 r ea 	tic:: 	f '1 p. 	aviog considered this 

application, we conloca t te blay and T-)roceed to consider the appl:ca-

tiosi on icnits. 
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